IN THE CENTRAU ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH

HYOERABAD,
0.A.N0.B46/95
Setween: | Date of Order: 25.7¢95.
Pe.J.Dhorthy
seof pplicant.
And

1. The Secretory,
' Ministry of Communications,
Qept, of Posts, New Dalhi,

2. Tha“ChiaF Posbrmastér Ganaral;f
A.f,Circla, Dak Sadan,
Hydarabad,

3. The Post Mastar Ganaral.
AP, Seutharn Ragion,

. ?h g dt. eof
Su;lrggtand;ntpg pogE*ﬁ$$1K“'""l Divisien, Kura.ol.

Wamaparthy livision,
Wanaparthy,
Mahaboobnagar District,

L

;..ReSpondants;

Counsel for the Applicant :Mr.B.5.A.Satyanareyana

Counsel for the Respondents :Mr.N.R.0svraj,8r.CGSC.

CORAM:

THE HON'BLE SHRI A.B.GORTHI ¢  MEMBER (A)

contde..



-

O,ANo, 84 5 Date of Qrders: 25.7.95

X As per Hon!ble Shri A,B.Gorthi, Member (Admn.) [

* Kk X

The claim of the applicant is for a direction
to the respondents to pay him Productivity Linked Bonus
(P.L.Bonus) for the period tnat she worked as a Postal

Assistant,

2. ~ The apblicant states that she having been selected,
for appointment és Postal Assistant was injtially appointed
as Short Duty Postal Assistant w,e,f, 12,5.88. There-
after she worked as RTP Postal Assistant, _Sbe.tﬁps

continuously served the department till 16,7.91 when

she was regularly appointed as a Postal Assistant,

3, Heard. learned counsel for Poth the parties.
learned counsel for the appiicant nas drawn my attention
to the decisions of the Erbakulam Bench of the Tribunal in
0A,612/89 and 0A,171/89. The ratio in the said judgements
was that no distinction can be made between Short Duty/
RTP worker and as a casual 1abourr@p‘granting P,L,Bonus
énd if they had put in 240 days of service eagh year
ending 31st March for 3 years or more they should be
entitled to PL Bonus, The amount of said bonus would

be based on their average monthly emduxments'determhfgi?
by deviding thé total emoulments for each accounting

year of‘eiigibility by 12 and subject to other conditions

prescriped from time to time,




&

a, _The applicant) herein s similarly situated

as those in the afore-stated OAsL‘ In the result, this
application is allowed with a é@lrection to the respondents
to grant the applicant the samelbenefit 8s granted by the
Erngdkulam Bench (referred to inithe preceeding para),

The above direction should be cgmplied with in a period

of three months from the date oﬁ comnunication of this

! ’7 A,.B,GORTHYT )

Member (Admn,)

order, No order as to costs,

Dated s 25th July, 1995 h

P '
o \\) ( Dictated in Open Court )
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DEPUTY REGISTRAR(J)

To |

1. The Secretary, Ministry of Cemmmnicationa.
Dept, of Posts, New Delhi, '

2, Tha Chief Post Master Gensral, A.P.Circle,
Dak Sadan, Hydsersbad,

|

3. The Post Master Gensral, A.P,Southern Region,Kurnool.

4. The Superintendent of Poat OPFfices, Wanaparthy Uivision,
55 Wanmaparthy, Mahaboobnagar District. . .

*The Superintendent ef Pest OPfices,Kurnesl Diyn Kurnesl ¢

B, One copy to mr.B.S.A.Satyanarayana,ﬂdvucate,EAT,Hydarabad.

7 One copy to Mr.N.R.Devraj,§r.CGSC,CAT,Hyderabad,

ék One copy to Library,CAT,Hyderabad,

%ﬁ Dne spars copy.

YLKR



- TYPED 8Y CCMPARED BY
CHECKED BY APPROVED @Y

-

HYDERA BAD B NCH

THE HON' BLE STRE-A, V. HARIDAD

AND

THE HON'BLE SHRI A.B.GORTHI: MEM3

A

DATED." | ﬁg:} ~§’Ef |

BRDER/JUBGME NT .

IN THE CENTRAL ADMINISTRATIVE TRIGUI L

MAND/R.P NG /C P ND,

in -

0.A.NO. 2§({4§/39§’f

Adngtaq\and Interim diroctions

igdsued., ™~

T

Alloved, "

DiSwosed of with. directisns

as uwithdrawn

Dasmissed ¢ or default

Rejected/Ord féd#_ ‘

No ordesr as te costs,
L we®T

YLKR_?fQ,;A4\‘
C;ntral ‘Administrative Tribunal
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